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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BUNCH, KOLKATA,lryEST BENGAT

ORICINAL APPLICATION N*. x29l ?024/EZ

ln The Matter of:

Milan Kundu

.." ... Applicant

Versus

State of West Bengal & Ors.

. Respondents

COUNTIR AFFIDAVIT ON BEHALF CF THE RESPCNDENT NUMBER 01, MANIK

KUNDU

l, sri Manik Kundu, s/o Nimai Kundu, aged about 61- years, by faith-l*rindu, by

occupation-business, and residing at Village & Post-Janta, District: Bankura,

Pin:722122, do hereby solemnly affirm and submlt as follows:-

1. That, I have been impleaded as respondent number 01, vide order dated

06.08.2024 passed by the Hon'ble Tribunal and I am well acquainted

with the facts and circumstances of the case and as such I am competent

to swear, sign and affirm this counter affidavit.

2. That this affidavit is filed in obedience to the Sol

14.09.2A24, passed by the Hon'ble National Gre

Zone Bench, Kolkata, wherein the Learned

had prayed for time for filing counter affidavit.
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3. That the instant original application has been filed by the applicant

interalia with the grievance that the respondent number 01 is running a

poultry farm in the village Janta and it is causing environmental pollution

and health hazards.

4. That at the outset it is humbly submitted that the respondent number

01-, is not running a poultry farm, only poultry is sold here and trading is

done and it is not at all a poultry farm as alleged for raising poultry.

5. That for trading poultry the respondent has obtained trade license

issued by the Radhanagar Gram Panchayat and is also having the

requislte land record in his name.

Photocopies of Trade License and Porcha (Land Record) are collectively

annexed herewith and marked with the letter'A'.

6. That the District Veterinary Officer, Bankura and the District Magistrate,

Bankura have filed their affida,vits and this respondent has received copy

of the same.

From the inspection report dated 24.07.2A24 enclosed along with the

Affidavit dated 27.A8.2A24 filed by the District Vete

Bankura as well as the Distrlct Magistrate's Affidavit d

is crystal clear that the unit of this respondent is all
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but a stock shed with feeding arrangement for adult broiler birds only to

be sold in live state on wholesale basis to chicken meat selling outlets.

7. That during inspection it has been observed loy therofficials that the

stockinglstorage capacity of the shed is much less than 5000 broiler

birds at a time and no littering outside the shed was seen to have been

done by the unit.

8. That it is very pertinent to state that during inspection one of the

complainant's has admitted that he has no convenience due to broiler

shed and that he had put his signature on the complaint letter which is

the subject matter of the instant original application without actual[y

understanding the theme of the complaint.

9. That it has also been observed in the inspection report that since the

capacity of the broiler is much less than 5000 birds and hence it does not

come under the consent administration of the State Pollution Control

Board and since the unit was established in the year 1994 Guidelines for

Poultry Farms promulgated in January, 2A22 is not applicable for this

unit. lt is also stated further that the respondent no. 1 regularly cleaning

the stock shed of the Unit with bleaching powder.

L0.That this respondent stat€s that being neighbours the

applicantlcomplainant namely Milan Kundu had previously

property related issue with this respondent and out of s

applicant/complainant has filed the instant letter of co
.S"
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11.That the instant case has been filed is absolutely false, frivolous and
vexatious and is liable to be dismissed with costs.

rz. That it is therefore humbly prayed that Hon'ble Tribunal may pass such

order/orders as it deems fit and proper for the ends of justice.
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VERIFICATION

an u, son of Nimai Kundu, the deponent within named state that

s verified at Kolkata by the deponent above named on this the

2424 and say that the contents of this affidavit made in

e to my knowledge and those made in paragraphs no. 2

12, are my informatlon as derived and rest are nTy respectful

re this Hon'ble Tribunal.
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T;i[[.-SaUhsnflgar, iB,o._@oil =jBaWafiagsr,

lP.s.-S i&ltnuput, Bigt.- Sgnhurg, tin.- zzz157
I Narne of the panchayat Sarnirii BISHFIUPUR ]

FORA,4- fi.
I sEE RULE 5.8 (2] I

Trade Registrarion Issue no. ....3..9f. #Jtr.;.1..F-.. Dat. .... .S....f,:/3.__....

Trade Registration No ,i,ri,, .3-Z-1..,?939,;,1{........... Date ..,.ff;.2.:,?.#J_*....

trovisional cerrificate for Trade for enrisrment for the period of * -#/.:.9.,,?.:.*?tJ.fi{.W*w.
fr.otQ )The Gram Panchayat is satisfied to tssue Provisionat certificate of rrade for enlistment of : '

Description of Trade

Gram $amsad: f&r"Sa,

Khatim No. :

Gram Panchayat acknowledges to r€c€ived a sum
only,

I
(Nam e of prietor / artr'er I Director )

Mouza: .J'e,ritq,, J.L. No. , Bob plot No.E I 3
Full Address : Viil.- J-C&riL4, p.o..- lIa,+.r(a,

r1

(J ht, fh a-{4rraa"€{. sq.,f,/ I
on of enlistment fec fsr Provis$-

j

or Rs lgetC
in "oiI*.ffiional Cert trade vidc Ivt iscellansous fieceipt no ESI /+tf o qf Date b,4,Lat?

LS r Frsdll4fl

hanagar Gram Fanchayat
P

4f
{"J

N.B. ; Tbc Pradhau of 6,F. as evcty right to

;iljr {

frerh ealirtnrnt prlu tt lny timc,
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This Certificate Is Electronically Generated

N.B.: Cram Panchayat has every

Ref.

to cancel or ;'evoke or not allowins

Application Docket Nci"

ffi

htlps ;//rvbprd. gov. kV

fffim

q

F&m&$ 13.

I See ru]e 5e{?} tr

Narne Of Disirici :SANK{.JR"A.

Name OJ Biock ; EtrSE{Ntr"lFUR

Name Of Gram Panchayat : RADtr{ANA.CAR

Traei"e Registration No;- S37 Trarle Registration Date:-SL-Aug-?SlB

Tracl"e Registration Cerlificate issue Nor- L lssue Date:-13-Jul"2022

Trade Registration Certificate issued for the period of: 2$22-2S23,?023-2024,2&24-2025

To &IANIK KUNSU

iName

FulI Adiiress r

VILLAGE - JANTA PARA. KUNDU PARA

POLICE STATION . EISHNUFUR POST OFFICE . JANTA
MCUZA - 83 SAG - 1359

Pilt lfCI - 722122

Gram Sansadl Part No. JAITITA

Description of Trade :FEED STORES AND FARlvl

Gram panchayat aci*rorvledges a sum of H.s. 1.50S {ft,rrpees One Thousancl Five Hundrec{ Only)

Frcin KUNIIU FEEB ilANTRE
(Narne of Trade)

Crat:t of Lhis certificate shall not ahsolve the applicant from the requirement of procuring ali the
statutory clearances to Lre obtained from the appropriate authoriff }:efbre actual commencement of
iire lrade. If any v-iolationldefault is noteel later is, tire certificate shall he liable to be,cancelleci ancl
tl:e tradeibusiness shall ire closeci dowri with imniediate *ffect.
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Acknowledgement ?rlo - ffi#tr&€FffiMp3$&ffi7&&ffi ll Dated . 01-Aug-20L8

Nlt\{AIKU}iDU

NaruRs 0r Bustruess

01-Auc-2018

b
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frlame Or Appucax

Apprrcgntr's nB

Derart-s

: KUNDt.f PARA, Snrusao : JANTA, P.0, : iANTA, PIN :

7

Aooarss

GP CITIZENPnoprussoR
C*reqc}sr

FETD STORES AND FARM

Arrncuro Documrrurs ID PROOF, LAND RECORDS

n
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*,g ffi s

s

Dtsrrucr: EANKURA |l Broc* BlsHl*.uFlI* Il Gn*r* P*t*cHYArsl nADHAflAGAR

, Farxen's ll{nur

vrLL - jANTA, SAMSAD - ]ANTA. PARA - KUNDU PARA, p.0. - JANTA, P.5. -

BISHNUPUR, PIN - 722122 UU*

CsilrAcr $o

T*aor Nea{E

Tvpe

Suajscr To Vtntrtcarpru Or Gtvex Rrconos

S*rep

Appnrss

OqSrnrus
Appr-rcertor

MANIK KUNDU

AADHAR-3288922167139714714942

KUNDU FITD CANTRE

EAST - MADAN KUNDU LAI'.ID ii WIST - SITARAM KUNDU LAND li NORTIJ - VIILLAGE

ROAD li SOUTH - ATCHALA
Bounnnnt Derrum
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AATranslated Copy

{li Tax 0.00 Rs.

{2} Lanci Area (A)- 0.05 (3) Total no. of Dag- 1

(71 Own land

Dag no. Class Remarks Area Share Share

1 359 Danga Last Kh
No. 1187

2.58 0"0194 0.05Acre

Total Dag no. 0i

District * Bankura

Mouza- Janta

Khatian No" 725

J.L. No. 83

[0117083]

P.S- Bishnupur

e"S
S-d

*#
a

BE

qr
f1

(4) Detaitrs {5} Share {6} Remarks
Name*

Father-

Address-

Manik Kundu

Nimai

0wn

Rayat

r ffim

M
I
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BEFORE THE NATIONAT GREEN TRIBUNAT

EASTERN ZONAL BENCTL KOLKATA' WEST

BENGAL

O.A. No. 72912824/EZ
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ln the matter of :

Milan Kundu & Ors.

-Versus-

State of West Bengal & Ors.

couArrER WT ONBEHAI.F

Applicant

.Respondents.
rT(

8a

-#

OF RESPONDENTNO. 1

Deholina Chakraborty
Advocate, High Court, Calcutta

6, Haralal Mitra Street, Kolkata- 700003.

e831968379 (M)

Emai l : advdebolinachakrabortvl 013@gmail.com
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